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2.2.2001 General Secretary, Central Catt e 	
?11 	

p? 
Breeding Farth Workers' Union, Sunabeda, 

on behalf of some employees, who are 

alleged to be regular Chowkidars file& 

this application for issue of direction 
crcclv.( 	cU 	t~_(& to Respondent No.1, 	i.e. Director, Centr a 

Cattle Breeding Farm, Koraput not to No  

transfer Chojkjdars or to disturb their 

duties and responsibilities till the R-2-u± (Af 

final adjudication of is made on the gro r41 

that during the month of October, 	1995, 

Respondent No.1 had orally directed 

M/s.Narendra Bag and Na.rahari Bag, 	said 

to be serving as Chowjcidars under him,u 

k 	zx kR minnerak shift transfer to 
Pr3.; 

general shift as agricultural labourers 
rInc, 	i -*p and in their place two other workmen fror 

other categories were diredtad to work as 

Chowkjdars. t. 
Respondents in their ounter 

take the stand that these 20 persona, 

on whose behalf this application has bee 

filed by the General Secretary were neve 
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regularised as Chowkidars.Ljrider the relevan: 

scheme they have acquired temporary status 	' 

L and these tnporary status workers have 

been paid their wages at dally xt at the 

minimum of pay scale corresponding to 

in case they 

are engaged during night, they are paid 

allowance by the approval of the competent 

authority. No order/orders have ever been 

issued & eafig these persons as Ls. 
I 

wotJces nd they are likely to be shifted 

from diffeent agricultural works relating 

to fodèer production, its protection and 	-\ 	 ' 
so on, as per the requirement and need of 

the Sections and as such T.S.  workers have 

no claim for a particular/specific nature 

H of engagement. 	 jL 	ç 

Neither Shri I.C.Das nor his 

Associates appearing for the applicants 

present. There is also no prayer on their 

behalf seeking adjournment. Since this is 	- 

a Case of the year 1995, we did not feel it 

right to adjourn it. Hence we heard Shri 
\\ 

, 	 learned Addl.Standing Counsel 
H appearing for the Department. Also perused  
H 	 o the records. 

There is no docxnentary evidence 

in the pleadings that any of these 20 per so is 

on whose behalf rst this application has beei 

filed are egagei; as regular Chowkidars. 

Hence we are not inclined to accept the plet 

put forward by the applicants that they have 

been engaged as regular Chowkidars. Viewed 

from this angle their prayer not totransfeL 

someother workers is not maintaniable. 

In the result we do not see any me it 
in this O.A.whjch is accordingly disrnissed. No costs. 
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